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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH, CUTTACj( 

O.A.IT.A./R.A, No 

.GJ)cf) 	 App'icant 

Versus 

..
Respondent(s) 

I. 

Sr. No. 	Date 	 Order with Signature 

1 13..7-.90 
	

Heard.Mr.'K.p.Misra, learned Counsel for the applicant. The 
grievance of the applicant is order of transfer dated 16th I 
June,1990 from the office of the Execi.ive Engineer Capital I 
Maintenance Division ?o.II,3hubaneswar te the Office of the 

Accountant General (A. &.E ) at Purl. The grounci4 that has 

stated that the wife of the applicant is serving at Bhubane I 
-swar and that he has not completed 3 years as Divisional 

Accountant in the Office where he now works. This matter 

eee, properly be considered by the Administration. If 

the applicant felt aggrieved he can made a representation 

to the proper Authority. 

It is submitted that a representation has already been 

made on 23.5.90, since a representation has been made we 

are not inclined to admit. However, the representation may 

be considered by the Deparmental Authority Jpt' 

fr24— 
Vice-Chairman 

Me 	Judicial) 


